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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH AT CHENNAI 

(Application under section 14,15 read with section 17 of the National 

Green Tribunal Act, 2010) 

ORIGINAL APPLICATION NO.   108   OF 2023 (SZ) 

IN THE MATTER OF: 

1. Vaspari Lingaiah S/o V.Lachaiah

Aged 40 years, R/o Anthammagudem (Village)

Jiblakpalli Mandal, Yadadri Bhuvanagiri District

Telangana-508284

Mobile: 9705829684

Mail: advsravan@gmail.com

2. Vaspari Narasimha S/o V.Lachaiah

Aged 41 years, R/o Anthammagudem (Village)

Jiblakpalli Mandal, Yadadri Bhuvanagiri District

Telangana-508284

Mobile: 9848887820

Mail: advsravan@gmail.com

3. Vaspari Sharada W/o V. Kistaiah

Aged 49 years, R/o Anthammagudem (Village)

Jiblakpalli Mandal, Yadadri Bhuvanagiri District

Telangana-508284

Mobile: 9542549973

Mail: advsravan@gmail.com ---Applicants 

 Versus 

1) State of Telangana

Rep. by its Chief Secretary

General Administration

Secretariat, Hyderabad

Telangana-500022

Mail: cs@telangana.gov.in

Contact No. 040-23450436
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2) Union of India

Rep. by its Secretary

Union Ministry of Environment, Forest & CC

Paryavaran Bhavan

New Delhi-110003

Mail: secy-moef@nic.in

Phone: 011-24695262, 24695265

3) Telangana State Pollution Control Board

Rep.by it’s Member Secretary

A-3, Paryavaran Bhavan,

Sanath Nagar Industrial Estate,

Sanath Nagar, Hyderabad-500018 

Mail:ms-tspcb@telangana.gov.in 

Phone No: 040-23887600  

4) Central Pollution Control Board

Rep. by its Member Secretary

Parivesh Bhawan, CBD- Cum Office Complex

East Arjun Nagar, Delhi-110032

Mail: mscb@cpcb.nic.in, Phone: 01122307078

5) State of Telangana

Department of Agriculture & Horticulture

Rep.by its Principle Secretary

Secretariat, Hyderabad

Phone:04023383520

Mail: agriculture.telangana@gmail.com

dohs-horti@telangana.gov.in

6) District Collector

Yadradri-Bhuvanagiri District,

Bhuvanagiri, Telangana State-508116

Mobile No: 8331997001

Mail: collector-ydr@telangana.gov.in
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7) M/s. Shree Jaya Laboratories (P) Ltd

Rep. by its Plant In-charge

Sy.No. 299 & 299/AA, Malkapur (V)

Choutuppal (M), Yadadri Bhuvanagiri District

Telangana-508252

Mobile No. 9603902277, 9666166019

Mail: info@shreejayalaboratories.com

8) M/s. Vineet (Orrtin) Laboratories (P) Ltd

Rep. by its Plant in-charge

Sy.No. 300, Malkapur (V)

Choutuppal (M), Yadadri Bhuvanagiri District

Telangana-508252

Mobile No. 9246156560

Mail: NA  --- Respondents 

MEMO ON BEHALF OF APPLICANTS 

To 

The Hon’ble Chairpersons & Members 

National Green Tribunal 

MOST RESPECTFULLY SHOWETH: 

1. That the Applicants, the residents of Anthammagudem Village,

Jiblekpalli Mandal of Yadadri Buvanagiri District of Telangana

State.  Applicants are aggrieved of pollution caused by the Private

Respondents -Bulk Drug, Pharmaceutical companies in the adjoining

areas. Applicants are undergoing financial loss due to water, air, soil

pollution caused by the Private Respondents.

2. That due to inaction and careless/collusion of the Official

Respondents, the Private Respondents used to release polluted

chemical water outside their premises. After the villagers made

complaints to Hon’ble Prime Minister of India in December, 2021,

the TSPCB sent special team from head office to conduct inspection

and taking action. The following photographs dated 30.10.2021

shows the impact on large extent of land due to the polluted water:
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3. That considering the loss caused to the fertile agriculture lands by the

Private Respondents in the present Application and other Pharma

Units in the nearby villages, the District Collector of Yadadri

Bhuvanagiri District has constituted a committee to assess the loss

caused to the agriculture and distributed nominal compensation of

Rs. 3200/- per acres.

4. It is humbly submitted that the land of Applicant No.1 is situated

adjacent to the Private Respondents lands. The chemical odour

released due to lack of proper precautions by the units was started

harming the agriculture in the land. The labour engaged for the

cotton fields were left the work within few minutes due to

unbearable smell nuisance. The Applicant No.1 changed the crop

pattern from cotton to paddy but the yield has come down due to

underground water pollution. There after the Applicant completely

left the agriculture as the units started releasing he chemical water

outside their units. That the applicant raised his grievance before the
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TSPCB and Revenue officials but there was no effective action till 

the intervention of the Prime Minister Office in the year 2022.  

5. While the Applicants grievances were not resolved by the Official

Respondents, the Private Respondents units started paying

compensation to about 30 farmers for damage caused to the

agriculture, bore wells etc every season by way of official cheques

issued by the companies including the Applicants herein. This

establishes that the Units are accepting their fault and privately

paying compensation to the affected farmers through company

official cheuqes for the past 5 to 6 years.  The particulars of the

compensation paid by the units to the Applicants is mentioned as

under:

No. Date Applicant Particulars Compensation 

received 

1 2016-19 Vaspari Lingaiah, Applicant No.1 Rs. 45,000/- for 6 

crops by R-7 & 8 

2 July,2019 Vaspari Lingaiah, Applicant No.1 Rs.75,000/-, by R-

7 & 8 

3 Jan, 2020 Vaspari Lingaiah, Applicant No.1 Rs. 75,000/- by R-

7 & 8 

4 July, 2020 Vaspari Lingaiah, Applicant No.1 Rs.75,000/- by R-

7 & 8 

5 Jan, 2021 Vaspari Lingaiah, Applicant No.1 Rs. 75,000/- by R-

7 & 8 

6 Aug, 2021 Vaspari Lingaiah, Applicant No.1 Rs. 75,000/- by R-

7 & 8 

7 12.5.2021 Vaspari Lingaiah, Applicant No.1 Rs. 2142/- by 

RDO 

8 12.5.2021 Vaspari Narasimha, Applicant No.2 Rs.5844/- by RDO 

9 16.9.2022 Vaspari Narasimha, Applicant No.2 Rs.10,000/- by R-
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7 & 8 

10 12.5.2021 Vaspari Sharada, Applicant No.3 Rs. 3200/- per Ac 

by RDO 

11 26.8.2021 Vaspari Sharada, Applicant No.3 Rs.10,000/- by R- 
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6. That the pollution by the Units was continuing from 2011 and this

fact was noticed by the then Andhra Pradesh Pollution Control

Board (APPCB) and appointed High Level Committee to study the

reasons and solutions. That as per the recommendations of the High

Level Committee, the then Pollution Control Board of Andhra

Pradesh has issued directions on 23.6.2012 to 45 industries situated

in old Nalgonda District including the Respondent No.7 and 8. But

due to the non-implementation of the recommendations of the High

Level Committee and Directions issued by the PCB, the entire area

becomes highly polluted. Based on the magnitude of the pollution

found by the Andhra Pradesh Pollution Control Board, a Joint

Committee was formed by the Joint Collector of the then Nalgonda

District. The Committee consists of officials from Revenue,

Agriculture, Rural Water Supply, District Industries Centre (DIC)

and Pollution Control Board  has inspected 11 bulk drug industries

including the two private respondents herein and made following

suggestions:

i. The industries shall operate ZLD system & treat the stored

effluents and CETP member industries shall send stored effluents

to the CETP or operate ZLD for treatment and reuse of effluents

immediately.

ii. The industries shall regularly operate the ZLD system for

treatment and reuse of effluents and CETP Member units shall

regularly send their effluents to CETP.
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iii. The industries shall regularly lift Hazardous solid waste

generated from ZLD to M/s TSDF, Dindigal for secured land fill

and organic waste to cement industries for co-processing.

iv. The industries shall store raw materials, solvent drums, residue

drums etc., on a elevated platform with leachate collection pit in

closed shed to avoid contamination of rain water.

v. The industries shall operate the scrubbers regularly for control

of odour problem to the surrounding.

vi. The industries shall provide dome covers to the open effluents

storage tanks to avoid odour problem.

vii. The industries shall provide night vision cameras at entrance

main gate and 2 cameras shall be provided at towards

Dothigudem village and Dharmojigudem village road and

connectivity shall be given by providing server at Dothigudem

Grampanchayati office with at least 2 weeks backup to monitor

illegal movement of trucks.

viii. The industries shall develop greenbelt in vacant land in coming

monsoon.”

7. That the Revenue Officials including Revenue Divisional Officer, 

Mandal Revenue Officer visited the affected area and interacted with 

the farmers. They have assured the farmers that compensation will 

be paid to them for causing loss of agriculture. After their visit, the 

Company started paying compensation to about 30 farmers whose 

lands were affected due to chemical pollution. This is how the 

Applicant No.1 received compensation. That the Applicant No.2 and 

3 were initially did not got compensation from Private Respondents. 

They have made complaints to the TSPCB and based on their 

compensation, the Respondent No. 7 and 8 sent Rs. 10,000/- one 

time through village elders. Meanwhile, after about 10 years of 

recommendations of High Level Committee, the District Collector 

of Yadadri Bhuvangiri has distributed Rs. 3200/- per acre to all 

farmers who undergone loss due to chemical pollution.

8. That the Applicants came to know that this Hon’ble Tribunal has 

appointed Joint Committee in Chepuri Ramachandraiah Vs State of 

Telangana and a formula was framed to grant compensation to the
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8/25/23, 8:31 PM Gmail - NGT Case, Southern Zone Bench, Vaspari Lingaiah & Ors Vs Union of India reg;-

https://mail.google.com/mail/u/0/?ik=6f6bb15263&view=pt&search=all&permmsgid=msg-a:r-3063673862375700556&simpl=msg-a:r-3063673862… 1/1

sravan kumar <advsravan@gmail.com>

NGT Case, Southern Zone Bench, Vaspari Lingaiah & Ors Vs Union
of India reg;-
sravan kumar <advsravan@gmail.com> Fri, Aug 25, 2023 at 8:31 PM
To: secy-moef@nic.in, ms-tspcb@telangana.gov.in, cs@telangana.gov.in, CPCB <ccb.cpcb@nic.in>,
yasmeen ali <hyasmeenali@gmail.com>, Sai Krishnan <lawsbi@gmail.com>,
agriculture.telangana@gmail.com, dohs-horti@telangana.gov.in, collector-ydr@telangana.gov.in
Cc: "Judicial Section, NGTSZ" <judicial-ngtsz@gov.in>

Madam and sir

Kindly find the attached Memo filed in OA No. 108 of 2023. 

With regards

Sravan Kumar
Advocate for Applicants
9811237009
[Quoted text hidden]

Lingaiah Memo 25 Aug.pdf
21367K
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